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No. 2545(2)/XVII—V¢1—103-81
| , . Dated Lucknow, October 3, 1981 o
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar

Pradesh Mantri (Vetan, Bhatta Agr Prakirna Upabandh) Adhiniyam, 1981 (Uttar Pradesh

Adhiniyam Sankhya 14 of 1981) as passed by the Uttar Pradesh Legislature and assented to by
the Governor on October 1, 1981 -

THE UTTAR PRADESH MINISTERS (SAL ARIES, ALLOWANCES AND
MISCELLANEOUS PROVISIONS) ACT, 1981
[U. P. AcT vo. 14 oF 1981]
( A4s passed by the Uttai Pradesh Legislature )
: AN '
} : Acrt
fo consolidate and amend the law relating | to the salaries, allowances and other

Jacilities to Ministers of the State of Uttar Pradesh.

IT IS HEREBY enacted in the Thirty-second i Year of the Republic of India
as follows :— '

Short title, 1.~ This Act may be called the Uttar Pradesh Ministers (Salaries, Allow-
ances and Miscellaneous Provisions) Act, 1981.
Definitions, 2. In this Act,— '

(@) ‘Assembly’ means the Uttar Pradesh Legislative Assembly;
(6) ‘Council’ means the Uttar Pradesh Legislative Council ;
() “family’in relation to a Minister means his or_her spouse, son,

daughter, father, mother, brother or sister residing with  and wholly
dependent on such Minister ; Co ’

(d) ‘maintenance’ in relation to a residence includes the payment of
-local rates and taxes and the provision for water and electricity’ includ-
ing electricity duty ; ‘

() “Minister’ means a member of the Council of Ministers of the
Government of Uttar Pradesh and includes the Chief Minister, a
Minister of State and a Deputy Minister of that State.

Sajary, 3. (1) Every Minister and Minister of State shall be entitled, throughout
the term of his office, to a salary of one thousand rupees per month,

(2) Every Deputy Minister shall be entitled, throughout the terin,of his
| office, to a salary of six hundred and fifty rupees per month.

(3) The salary referred to in sub-sections (1) and (2) shall be exclusive of
the tax payable in respect of such salary (including perquisites) under any law
relating to income tax for the time being in force, and such tax shall be borne
by the State Government.

Residence. 4. (I) Each Minister shall be entitled without payment of any rent to the
use throughol_lt the term of his office and for a period of fifteen days there-

. (2) Where a Minister has not been provided with a residence in accoqunée |
- with sub-section (1), or does not avail of the benefit of the said sub-section,
he shall be entitled to a compensatory allowance at the rate of— o |
(@) three hundred rupees per month in the case of Deputy Minister,
and
(&) five hundred rupees per month in any other case.
Conveyance. 5. (1) Each Minister shall, throughout the term of his office, be provided

with a chauffeur driven motor vehicle which shall be purchased and maintained
at public expense in accordance with the rules made in that behalf.

(2) The terms and conditions for the use of the motor vehicle referred to
in sub-section (1) shall be such as may be prescribed,
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6. (1) Each Minister other than a Deputy Minister shall be entitled for
.ouriteys ‘wheter by laud, sea or air) performed in connection with the dis-
charge of his official duties to travelling allowance and out of pocket expenses
for himself and the members of his family at such rates and upon such condi-
tions as may be prescribed.

(2) Each Deputy Minister shall be entitled for journeys (whether by land,
- sea or air) performed in connection with the discharge of his official dufies to

 travelling and daily allowance at such rates and upon such conditions as may be
prescribed.

(3) Each Minister shall be entitled to travelling allowance for himself and
the members of his family and for the transport of his and his family’s effects—

{(a) in respect of the journey to Lucknow from his usual place of
residence outside Lucknow for the purposes of assuming office ; and

(b} in respect of the journey from Lucknow to his usual place of resi-
dence outside Lucknow on relinquishing office.

provided to a Deputy Minister at any time

before
this Act shall be deemed to have been

validly

sections (1) to (3), no
allowance shall be payable to a Mlnlster_ I respect of journeys per-

j 7. Every Ministe- shall be entitled and be deemed. always to be entitled
sto theuse of the circuit house, inspection house or other rest houses maintained
‘by the Stete Government without payment of any rent or electricity charges
during the course of jovrneys performed in connection with the discharge of
his official duties. )
8. Every Minister and the members of his family shall be entitled, free of
charge, to accommodation in hospitals maintained by the State Government and

to medical attendance and treatment in accordance with such principles as may
be prescribed. :

9. The date on which any person became or ceased to be a Minister shall
be notified in the official Gazette and any such notification shal] be conclusive
evidence of the fact that he became, or ceased to be a Minister, on that date.

10. No Minister shall during the tenure of his office for which he draws
his salary and allowance, practise any profession or engage in any trade or

undertake for remuneration any employment other than his duties as
Miuister,

11. " Every Minister who is a member of the Assembly or Council, as the
~ase may be, shall continue to enjoy the benefits available to him under sec-
“tons 4, 9, 18 anid Thaptor VUI of the Uttar Pradesh State Legislature (Mem-
Bers” Eanclumeats and “ensinun) Act, 1980, ‘

12. A Minister may, at any time, relinquish the whole or any part of the
salary, allowance or other facilities to which he is entitled by making a written
declaration to that effect : ‘

~ Provided that any such relinquishment may likewise be cancelled by him
at any time with prospective effect.

13. (1) The State Government may,
out the purposes of this Act.

(2) All rules made under the enactment repealed by section 14 and in force
on the date immediately preceding the date of commencement of this Act shall,
in 8o far as they are not inconsistent withthe provisions of this Act, be deemed
to have been made under this Act and they shall continue to be valid and )
effective until they are repealed by new rules made under sub-section (1).

14. The Uttar Pradesh Ministers and Deputy Ministers (Salaries and
Al;owances) Act, 1952, is hereby repealed. ,

by notification, make rules to carry

iy
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By order,
G. B. SINGH,
Sachiv.
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THE UTTAR ‘PRADESH MINISTERS, AND STATE LEGISLATURE,
OFFICERS AND MEMBERS AMENITIES LAWS (AMENDMENT)
ACT, 1996
(U.P. Act No. 5 or 1990)

(As passed by the U.P. Legislature)

AN
ACT,
further to amend the Uttar Pradesh Ministers (Salaries, Allowances and
~ Miscellaneous Provisions) Act, 1981, the Uttar Pradesh State Legislature
(Members’ Emoluments and Pension% Act, 1980  and the U. P. State
Legislature (Officers’ Salaries and Allowances) Act, 1952.
It 15 HEREBY enacted in the Fortieth Year of the Republic of India as
follows :— '
1. (1) This Act may be called the Uttar Pradesh Ministers, and State
Legislature Officers and Members Amenities Laws (Amendment) Act, 1990.

{(2) It shall be deemed to have come into force on December 31, 1989,

2. In section 4 of the Uttar Pradesh Ministers (Salaries, Allowances
and Miscellaneous Provisions) Act, 1981, after sub-section (1), the following
sub-section shall be inserted, namely :—

“(1-A) Each Minister for whose use a residence at Lucknow has
been provided ~under sub-section (1) shall immediately after the
expiration of the period referred to in that sub-section, vacate such
accommodation and an officer authorised by the State Government in
this behalf may take possession of the accommodation and may for
the purpose use such force as may be necessary in the circumstances.

Lxplanaiion—For the purposes of this sub-section ‘Minister’ includes
a person who has ceased to be a Minister, and also includes a person
who was given the status of a Minister.”

8. In section 16 of the Uttar Pradesh State Legislature (Mempbers
Emoluments and  Tension)  Act, 1980, after sub-section (L), the  following
subsection shall be inserted, namely v ;

“(1-A)" Every member for whose use accommodation at Lucknow has
been provided under sub-section (1) shall immediately after the expi-
ration of the period referred to in that sub-section vacate such accom-
modation and an officer authorised by the State Government in this
behalf may take possession of the accommodation and may for the
purpose use such force as may be mecessary in the circumstances.

Explanation—For the purposes of this sub-section ‘Member in-
cludes a person who has ceased to be a member.”

4. In the State Legislature (Officers’ Salaries and Allowances) Act, 1952,
the existing section 4 shall be renumbered as sub-section ‘(1) thereof and
afier sub-section (1), as so rennmbered, the following sub-section shall be inserted,
namely :—

“(2)- Every person referred to in sub-section (1) for whose use accom-
modation has been provided under sub-section (1) shall immediately
after the expiration of the period referred to in that sub-section vacate
such accommodation and an officer authorised by the State Government
in this behalf may take possession of the accommodation and may ffor
the purpose use such force as may be necessary in the circumstances.”

5. (1) The Uttar Pradesh Ministers and State Legislature Officers

nance pe. 25 and  Members Amenities Laws (Amendment)  Ordinance, 1989, is hereby

repealed.

{2) Notwithstanding such repeal, anything done or any action taken
under the Acts referred to in sections 2, 3 and 4 as amended by the Ordinance
refeived to in subsection (1), shall he deemed to have been done or taken
under the corresponding provisions of the said Acts as amended by this Act,
as it the provisions of this Act were in force at all material times.

By order,
NARAYAN DAS,
Sachiv.
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1981.

by the Uttar Pra

. further to amend the Uttar Pradesh,
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;"@;gtsgnd; Pension) Act, 1980 inter alia.

desh Legislature and assented to by the Goyernor on August 2, 1997 =
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~ OFFICERS AND ME ABERS AMENITIES LAWS

N1y ACT, 1997 ©
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v

and Miscellaneous Provisions) Act, 1
lature (Members® Emolumeénts and P

... WuEREAS the Uttar Pradesh. Ministers (Sglaries, .Allowances,. 3

Miscellancous Provisions) Act, 1981 inter alia provides that each Minister
including Chief Minister. and “Deputy Minister-shdll  be entitled without
payment of any rent-to the.use throughout ghe term of his office and for

~ a period of fifteen days thereafter,of a = ‘s;iaggce;agl_u\cknow which shall

be furnished and maintained at public expence at the prescribed scale;
_~AND, WHEREAS, the Uttar Pradesh State Legislature (Member’s Emolu-
.proyides that every membor inclu-
ding parlimentry Secretary shall be entitled . without payment of. rent to
the ‘use’ of such accommodation at ,Lu‘?f‘hQWéS.ﬁﬁﬁ _be providéd to him
for the duration of his membershipand §uch" farther period as Tay be
prescribed ; = Lo T
| AND, WHEREAS, the Uttar Pradésh State Legislature (Officers Saldries and
Allowances) Act, 1952 inter alia provides that the Speaker, the Chairman,
the Députy Speaker and thé Deputy Chairman shall each: be entitled to, -
throughout the term of his office a free furnished residenoce at Lucknow ;

.. AND, WHEREAS, it is the duty of the State Government to provide resi-
dences to Ministers, Legislators, Speaker and Deputy Speaker. of the
Legislative Assembly and Chairman and Deputy Chairman of the Uttar
Pradesh Legislative Council; : 3 :

Gowfe 3o P L e I DBy g
... AND, WHEBEAS, to_ensure timely avallaplits
Sgeiker, Dobaty Spuaker, Chitirman, Oophty Chirman &nd Leghlators i
has been comsidered expedient to specify. eertdin accommodations as
Minister’s Tesidence, Speaker’s residence, Chairman's residence; #Deputy
Speaker’s resideénce, Députy Chairman’s: - fesidence and Legislator’s
residence; C . : . ,

TR A

Saiablity of residence to Minister,

Bk

IT 1S HEREBY cnacted in the Fotty-eighth Yéar of thefrepublic 6f India ‘
as follows :— ,

1. This Act may be ca
State Legislature Officers and
Act, 1597,

2. After section 4 of the tt
Allowances and Miscellaneous Provisions) Act,

lled the Uttar Pradesh Ministers and
Members Amenities Laws (Amendment)

yUttar Pradesh Ministers (Salaries,
1981, the following

~ section shall be inserted, namely :—

d from the commencement of the Uttar Pradesh

“4-A (1) Onan |
) Ministers and State Legislature Officers and

Special " Members Amenities Laws (Amendment)
provisions Act, 1997, the State Government may, Wwith
éiii’aﬁ‘i%wm. a view to ensuring timely availability of resi-
modations dence toa Minister under sub-section (1) of

section 4, by a notified order, specify any

type-VI accommodation or an accommodation in whicha Minister
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was {n occupation at any time, under the control and Management of
the Estate Department of the State Government, as Ministers
residence and an accommodation so specificd shall beallotted toa
Minister only and not to any other person. ' v ,

(2) The State Govetnment, or-an officer authorised by it in this
behalf may, if a person Other than a Minister referred to in sub-
4 is in occupation of an accommodation

section (I-A) of section D 1.C t
specified as Minister’s residence under sub-section (1) on _the  basis of

any allotment order O otherwise, canc:l the aliotment order of
such person, if any, and by mnotice In

yvriting require such person
to vacate the said accommodation within fifteen days from t
m of such notice, and if such person fails

date of service upon hi : ce,. ] ,
‘d accommodation within the said period, an

to vacate the sai
officer authorised by the State Government in this behalf may take
possession of. the accommodation and may for the purpose use such

force as may be necessary in the circumstances”.

tar Pradesh State Legislature (Members’ Insertion _ of
tion shall be  Newsectionlé-A

3. After section 16 of the Ut
in U. P, Act
No. 23 of 1980,

Emoluments and Pension) Act, 1980, the following se¢
inserted, namely:—

«16—A (1) Onand from the commencement “of the Uttar Pradesh
: ) . Ministers, and State Legislatares, Officers, and
SPF‘:;?‘ provisions  Members Amenities Laws (Amendment)
;ch“’,;;ggda:i;’;: Act, 1997, the State Government may,
_witha viewto ensuring timely availability of .

accommodation to a member under sub-section (1) of section 16 by a
notifed order, specify any accommodation in the coleny or building
No. 1, A-Block Darulshafa, Vidhayak

named as vidhayak Niwas /
Niwas No. 2, B-Block parulshafa, Vidhayak Niwas No. 3,0.C. R,
Vidhayak Niwas No. 4, Royal Hotel, Vidhayak Niwas No. 5, Mirabai

Marg, Vidhayak Niwas No. 6, Park Road under the control and
management of the Estate Department of the State Government, as
Legistatures’ residence and an accommodation so specified shall be

allotted to 2 member only and not to any other person ;

(2) The State Government, or an officer authorised by it in this
behalf may, if a person other than 3 raember referred to in sub-section
(1~ A) of section 16 is in occupation of an accommodation specified
as Members® residence under sub-section (1) on the basis of any
allotment order or otherwise, cancel the allotment order of such person

uire such person to vacate the said

if any, and by notice in writing req
accommodation within fifteen days from the dafe of service upon him
of such notice, and if such person fails to vacate the said accommod-

ation within the said period, an officer authorised by the State GQovern-
mentin this behalf may take possession of the said accommodation
and may for the purpose use such force as may be necessary in the

circumstances’’,

4. After sect
Allowances) Act,

ion 4 of the U. P. State Legislature (Officers Salaries and Insertion of new
section 4-A, in

1952, the following section shall be inserted, namely ;— U. P. Act No. 11

of 1952. '
d from the commencement of the Uttar Pradesh
Ministers and Sfate Legislature Officers, and
Members  Amenities Laws (Amendment)
certain accom- Act, 1997, the State Government may, with
modaiions a view to ensuring timely availability of
residence to a person referred to in sub-section (1) of section 4, by a
notified order specify any type-VI accommodation or an accommoda-
tion in whicha Speaker or a Chairman or a Deputy Speaker or a

Deputy Chairman:was in occupation-at:any time under the control and -

~ Management of the Estate Department of the State Government as
Speaker’s residence, Chairman’s residence, Deputy Speaker’s residence
residence and an accommodation so specified

or Deputy Chairman’s
shall be alloted to a person as the case may be, referred to in sub-sec-
not to any other person. :

tion (1) of section 4 only, and

««4-A—(1) On an

Special provi-
sions regarding
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(2)"Thé stats GoVerfiheatvor van rdfficsrs Authiotissd by it inthis
behalf: may, if*a persobiothet than 4 person réferied té in subsection (2)
of Section 4% iti ocotpatioh of an déconvmodation specifid as Speaker’s
residence, Chairman’s residénte] Deputy Speaker’s iresidénceor Deputy

. Chairman’s residence under sub-section (1) on the basis of any allot-
' ment ofder or otheérwise, - Cantt]*‘the" dllotment: otder ‘of 'suchiperson,
' tlotice'tn writihg teqlire Usuch persén ito vicate the'said

if afy,’and by 1 :

accommodation withif Tiftéén-days'from the daty:of servic aporhim
of such notice, and if such person faifs'to vacatethe sdid: ddcoinmoda-
tion within'the said périod;'dn officE #uthofissd iby the-Staté Govern-
ment in this'behalf ‘may’ take ‘possession: of the'said accomiodation
and may for'the purpose use’ such’ forés as may “be vnecessary in'the

- circumstdnces™.
By ‘éi‘deﬂf*
Pramukh Sachiv.
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No. 397(2YLXXIX-V-1- 10-1(ka)-10-2010
Dated Lu(_knmr Mareh 03, 2010

IN pursuance of the pmvnsaous of c]ause (3} of Aricle 348 of the Constitution, thc Govemor is
piedecd to order the publication of the following English u: anslation of the Utiar Pradesh Rajya Vidhan
.'Mandal Sadasva Aur Adhikari tatha ‘Mantri Sukli-Suvidha Vidhi (Sanshodhan) Adhiniyam, 2010 (Uttar
Pradesh Adhiniyam Sankhya 9 of 2010) as pa'_:scd by the Uttar Pradesh Legisiature and assented to by the
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Shan ttle

Amendment of
section 3 of U.P.
Act no. 23 of 1980

Amendment of
section 4

Amendmen of
section 15-A

Amendment of -
section |8-A

Amendment of
section 24

Amendment of
section 26-A

THE UTTAR PRADESH STATE LEGISLATURE MEMBERS AND OFFICERS AND
MINISTERS AMENITIES LAWS (AMENDMENT) ACT, 2010
(U.P. ACTNGC. 9 0F 2010)
[As passed by the Uttar Pradesh 1, egistaiure]

AN

ACT
Surther to amend the Uttar Pradesh Stare Legislature (Members' Emoluments and
Pension) Act, 1980 und the Uttar Pradesh Sraie Legistature (Officers Salaries ang

Allowances) Act, 1932 and the Utiur Pradesh Minisiers (Saluries, Allowances and
Miscellaneous Provisions) Act, 1981,

IT1S HEREBY enacted in the Sixty-first Year of Republic of India as follows :-

CHAPTER-I]
 Preliminary
1. This Act may be called the Utlar Pradesh State Legislature Members ‘and
Officers and Ministers Amenities Laws (Amendment) Act. 2010,
CHAPTER-IL _
Amendment of the Uttar Pradesh State Legislature (Mcmbers’ Emoluments and
Pensmn) Act, 1980

- In secuon, 3 of the Uttar Pradesh State Legislature (Members’” Emoluments
and Penslon) Act, 1980. her einafter referred to in his chapter as the principal Act. in
sub-section (1) for the words “three thousand rupees” the words “eight thousand
rupees” shall be subsritured.

3. In section 4 of the principal Act for the words “fifieen thousand rupees” the
words “twenty two thousand rupees” shall be substituted. )

4. In-séction 15-A of the principal, Act for the words “six ihousand rupees”
the words " ‘ten thousand rupees” shall be substituted. '

5. In section 18-A of the prmc:lpa.] Act in clause (a) for the words “six
thousand rupees” the words “ten thousand rupees’ shall be substitured:.

6. [n section 24 of the principal Act..in sub.—sectﬂi?@u (1).-

“f{a} for the words “six theusand rupees” the words “sevem: thousand
'mﬁees” shall be substituted;,.
fb) for the words.“five hundred rupees™ appearing; in the first pmvisd.
the words "“seven thousand: mapees™ shall be: swbs:fi!me
7. F or section 26-A. of the prncipal Act. the followmg section shall be
substitwred, - -

“26-A (1) lfas'm'mg member. dics dhring the tenure of his or her

family ~ office. the spouse of such mwmber shall be cmitled‘

Pension 10 a family pemsion equal 1o 50% pension -ptherwise”
admlwble to the deceased member at lhc time Qf death, for the I:fe—ume c»f
‘such spouse. ‘

(2) i an ex-member. who is eniitled to a pension under
sub-section (1) of section 24, dies. the spouse of such ex-member shall be
cnutled to -a family pension equal to 50% of pension of such
cx-member at the time of death. for the life-ime of such spouse:

Provided that if the spouse is entitled to a salary under section 3 or a pension
undu- sub-section (1) of section 24 she/he will ‘not be entitled to receive famtly
pension under sub-section (1) or sub-section (2).
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CHAPTIER-I

Amendment of the Uttar Pradesh State Legislature (Officers’ Safarics and
Allowances) Act, 1952

g In section 2 of the Uttar Pradesh Siatc Legislature (Officers Salaries and  Amendment of
seetian 2 of ULP.
Actno, [ 1ol
1952

Allowances) Act, 1952, hereinafter referred o in this chapter as the principal Act. in
sub-section {1) for the words “five thousand rupces” the words “twelve thousand

rupces” shall be substituted.
‘9. In section 4 of the principal Act. in sub-section (3) for the words “ten Amendmentof
thousand rupees” the words “fifieen thousand rupces” shall be substituted. section d

CHAPTER-IV

Amendment of the Uttar Pradesh Ministers (Salaries, Allowances and
Miscellaneous Provisions) Act, 1981

10. In section 3 of the Uttar Pradesh Ministers (Salaries. Allowances and Amendmen of

Miscellaneous Provisions) Act, 1981~ seetion 3 of UP
Act no. 14 of

(a) in sub-seciion (1) for the words “five thousand rupees” the words 198!
“twelve thousand rupees” shall be substituted; )

{b) in sub-section (2) for the words “four thousand rupees” the words
“ten thousand rupces” shall be substituied.

STATEMENT OF OBJECTS AND REASONS

The pay. allowances. pension and other amenities admissible to the members and officers of the
State Legislature and 1o the ministers have not been revised for a quite some time. In view of the price rise
and escalation in cost of living it has been decided to revise the same so that they may serve the cause of
their constituency in a meaningful manner by amending the Uttar Pradesh State Legislawre {(Members’
Emoluments and Pension) Act. 1980. the Uttar Pradesh Statc Legislaiure (Officers Salaries and
Allbwanccs) Acl. 1952 and the Uttar Pradesh Ministers (Salaries. Allowances and Miscellaneous

Provisions) Act. 1981.

It has been cxperienced that the spouses of deceased members and ex-members of legislature have
been facing hardship and have been living in penury.'In difference to the dignity of ofﬁcé which they have.
held it has also been decided to provide for making, in the aforesaid Act of 1980, provision for family

)

pension to the spouse of the deceased members and gx-members of the State Legislature,

The Uttar Pradesh’ State Legislature Members and Officers and Ministers Amenitics Taws
(Amendment) Bill. 2010 is.introduced accordingly.
By order,

2V KUSHWALA
Sachiv.
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No. 1401 2YLXXIX-V-1-16-1 (ka)-22-2016
Dated Lucknow, September 16, 2016

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the Uttar Praesh Mantri
(Vetan, Bhatta Aur Prakirna Upbandh) (Sanshodhan) Adhiniyam, 2016 (Uttar Pradesh Adhiniyam Sankhya
22 of 2016) as passed by the Uttar Pradesh Legislature and assented to by the Governor on
September 14, 2016.

THE UTTAR PRADESH MINISTERS (SALARIES, ALLOWANCES AND
MISCELLANEOUS PROVISIONS ) (AMENDMENT) ACT, 2016
' [U.P. Act No. 22 of 2016]

(As pass‘ed by the Uttar Pradesh Legislature)
AN

ACT
further to amend the Uttar Pradesh Ministers (Salaries, Allowances and
Miscellaneous Provisions) Act, 1981.

IT 1S HEREBY enacted in the Sixty-seventh Year of the Republic of India as

follows :-

Short title 1. This Act may be called the Uttar Pradesh Ministers (Salaries, Allowances
and Miscellaneous Provisions)(Amendment) Act, 2016.

Amendment of 2. In section 2 of the Uttar Pradesh Ministers (Salaries, Allowances and

s Miscellaneous Provisions) Act, 1981, hereinafter referred to as the principal Act, in
section 2,-

(a) after clause (a), the following clause shall be inserted, namely :-

"(a-1) 'Chief Minister’ means the Chief Minister of Uttar Pradesh;"
(b) for clause (c) the following clause shall be substituted, namely :-

"(c) 'family’ in relation to Chief Minister or a Minister means his
or her spouse, son, daughter, father, mother, brother or sister residing
with and wholly dependent on such Chief Minister or Minister;"

(¢) for clause (e) the following clause shall be substituted, namely :-

"(e) 'Minister' means a member of the Council of Ministers of the
Government of Uttar Pradesh and includes the Minister of State
(Independent Charge), Minister of State and a Deputy Minister of that
State."

400_RPH_2016



IR WY IMERY Toe, 16 fuawy, 2016

3. In section 3 of the principal Act, for sub-sections (1) and (2) the following Am-?ﬂdmmt of
sub-sections shall be substituted, namely :- section 3

"(1) The Chief Minister, every Minister, Minister of State (Independent
Charge) and Minister of State shall be entitled, throughout the term of his
office, to a salary of forty thousand rupees per month.

(2) Every Deputy Minister shall be entitled, throughout the term of his
office, to a salary of thirty five thousand rupees per month."

4. For section 4 of the principal Act, the following sections shall be Amendmentof
substituted, namely :- section 4
"4. (1) The Chief Minister and each Minister shall be entitled, without
payment of any rent to the use, throughout the term of his office and for a
period of fifteen days thereafter, of a residence at Lucknow which shall be
furnished and maintained at public expense at the prescribed scale. '
(2) Where the Chief Minister or a Minister has not been provided with a
residence in accordance with sub-section (1) or does not avail of the benefit of
the said sub-section, he shall be entitled to a compensatory allowance at the
rate of -
(a) ten thousand rupees per month in the case of the Chief
Minister, a Minister, a Minister of State (Independent Charge) and a
Minister of State;
-(b) eight thousand rupees per month in the case of a Deputy
Minister.
(3) A Government residence shall be allotted to a former Chief Minister
of Uttar Pradesh, at his/her request, for his/her life time, on payment of such
rent as may be determined from time to time by the Estate Department of the
State Government."
5. In section 5 of the principal Act, for sub-section (1) the following Amendment of

sub-section shall be substituted, namely :- fpction 5

"(1) The Chief Minister and each Minister shall, throughout the term of

his office, be provided with a chauffeur driven motor vehicle which shall be

purchased and maintained at the public expense in accordance with the rules

made in that behalf."

6. In section 6 of the principal Act- Amendment of
(a) for sub-section (1) the following sub-section shall be substituted, fpetions

namely :-

"(1) The Chief Minister and each Minister shall be entitled for
journeys (whether by land, sea or air) performed with in connection with
the discharge of his official duties to travelling allowance and out of

" pocket expenses for himself at such rate and upon such conditions as
may be prescribed."
(b) sub-section (2) shall be omitted.
(c) for sub-sections (3) and (4) the following sub-sections
shall be substituted, namely :-

"(3) The Chief Minister and each Minister shall be
entitled to travelling allowance for himself and the members
of his family and for the transport of his and his family's
effects -

(a) in respect of the journey to Lucknow from his
usual place of residence outside Lucknow for the
purpose of assuming office; and

(b) in respect of the journey from Lucknow to
his usual place of residence outside Lucknow on
relinquishing office.
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Amendment of
sections 7, 8,9,
10, 11 and 12

(4) Notwithstanding anything contained in sub-sections (1) to (3), no
travelling allowance shall be payable to the Chief Minister or any Minister in
respect of journeys performed in the Motor vehicle referred to in section 5 or
any other vehicle belonging to the State Government.”

7. For sections 7, 8,9, 10, 11 and 12 the following sections shall be substituted,

namely :-

"7. The Chief Minister and every Minister shall be entitled to the use of
the circuit house, inspection house or other rest houses maintained by the State
Government without payment of any rent or electricity charges during the
course of journey performed in connection with the discharge of his official
duties.

8. The Chief Minister or every Minister and the members of the family
thereof shall be entitled, free of charge, to accommodation in hospitals
maintained by the State Government and to medical attendance and treatment in
accordance with such principles as may be prescribed.

9. The date on which any person became or ceased to be the Chief
Minister or a Minister shall be notified in the Gazette and any such notification
shall be conclusive evidence of the fact that he became, or ceased to be the
Chief Minister or a Minister, on that date.

10. No Minister including the Chief Minister shall during the tenure of
his office for which he draws his salary and allowance, practice any profession
or engage in any trade or undertake for remuneration any employment other
than his duties as Chief Minister or Minister.

11. The Chief Minister or every Minister who is a member of the
Assembly or Council, as the case may be, shall continue to enjoy the benefits
available to him under sections 4, 9, 18 and Chapter VIII of the Uttar Pradesh
State Legislature (Members' Emoluments and Pension) Act, 1930.

12. The Chief Minister or a Minister may, at any time , relinquish the
whole or any part of the salary, allowance or other facilities to which he is
entitled by making a written declaration to that effect :

Provided that any such relinquishment may likewise be cancelled by him at

any time with prospective effect.”

STATEMENT OF OBJECTS AND REASONS

The pay and allowances of Ministers have not been revised for a quite sometime. In view of the
price rise and escalation in cost of living, it has been decided to revise the pay and compensatory
allowance, in case of a residence not being made available, by amending the Uttar Pradesh Ministers
(Salaries, Allowances and Miscellaneous Provisions) Act, 1981.

In view of the security requirements of the former Chief Ministers, it has also been decided to
provide for allotment of official residence to them in the aforesaid Act.

The Uttar Pradesh Ministers (Salaries, Allowances and Miscellaneous Provisions) (Amendment)
Bill, 2016 is introduced accordingly.

By order,
RANG NATH PANDEY,
Pramukh Sachiv.
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No, 2243(2)/LXXIX-V-1-19- 1(ka)-16-19 .
Dated Lucknow, December 27, 2019

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is

pleased to order the publication of the following English translation of the Mantri (Vetan, Bhatta Aur
Prakirma Upbandh) (Sanshodhan) Adhiniyam, 2019 (Uttar Pradesh Adhiniyam Sankhya 19 of 2019) as
passed by the Uttar Pradesh Legislature and assented to by the Governor on December 26 2019. The

Gopan Anubhag-1 is administratively concerned with the said Adhiniyam.

. THE UTTAR PRADESH MINISTERS (SALARIES, ALLOWANCES AND
MISCELLANEOUS PROVISIONS} (AMENDMENT) ACT, 2019

(U.P. Act no. 19 0f 2019)
[4s passed by the Uttar Pradesh Legislature Assembiy)

AN
ACT
Surther to amend the Uttar Pradesh Ministers (Salaries, Allowances and

Miscellaneous Provisions) Act, 1981,

IT IS HEREBY enacted in the Seventieth Year of the Republic of India as

follows —

. (O Thls Act may be called the Unar Pradesh Mlmsters (Salaries,

A]lowances and Mlscellaneous Provisions) (Amendmem) Act, 2019,
(2) It shall be deemed to have come into force on November 6, 2019.-

2. In section 3 of the Uttar Pradesh Ministers «(Salaries, Allowances and

Miscellaneous Provisions) Act, 1981 sub-section (3) shall be omirted.

U.P. Ordinance 3. (1) The Uttar Pradesh Ministers (Salaries, Allowances and
no. 5 of 2019 Miscellaneous Provisions) (Amendment) Ordinance, 2019 is hereby

repealed.

(2) Notwithstanding such repeal, anything done or any action
taken under the provisions of the principal Act as amended by the
Ordinance referred to in sub-section (1) shall be deemed to have been
done or taken under the corresponding provisions of the principal Act as
amended by-this Act as if the provisions of this Act were in force at all

material times.
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STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Ministers (Salaries,'Al]owances and Miscellaneous Provisions) Act, 1981

(U.P. Act no. 14 of 1981) has been enacted to consolidate and amend the law relating to-the salaries,
allowances and other facilities to the Ministers of the State of the Uttar Pradesh. Sub-section (3) of section
3 of the said Act provides that the salaries of every Minister, Minister of State and Deputy Minister shall
be exclusive of tax payable of such salaries (including perquisites) under any law relating to income tax for
the time being in force, and such tax shall be borne by the Staie Government. Since the income tax is being
paid by every citizen in the State who comes under the ambit of income tax law, the said Ministers shall
also be responsible for the payment of income tax, Besides the payment of the income tax of the said
~ Ministers was being paid by the State Government for the last 35 years. After due consideration it has been
decided to amend the said Act to omit the said sub-section (3) of section 3, so as to make the said Ministers

to take there responsibility of payment of income tax themselves.

Since the State Leglslature was not in session and immediate legislative action was necessary to
imp]ement the said decision, the Ustar Pradesh Ministers (Salaries, Allowances and Miscellaneous
Provisions) {Amendment) Ordinance, 2019 (U.P. Ordinance No. 5 of 2019) was promulgated by the
Governor on November 6, 2019. ' : :

2. The Uttar Pradesh Ministers (Salaries, Allowances and Miscellaneous Provisions)
(Amendment) Bill, 2019 is introduced to replace the aforesaid Ordinance.

By order,
J.P. SINGH-II,
Pramukh Sachiv.
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No. 1564(2)/LXXIX-V-1-20-1(ka)-16-20
Dated Lucknow, August 31, 2020

IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the Uttar Pradesh Manri (Vetan,
Bhatta Aur Prakirna Upbandh) (Sansodhan) Adhiniyam, 2020 (Uttar Pradesh Adhiniyam Sankhya 13 of
2020) as passed by the Uttar Pradesh Legislature and assented to by the Governor on August 28, 2020.
The Gopan Anubhag-1, is administratively concerned with the said Adhiniyam.-

THE UTTAR PRADESH MINISTERS (SALARIES, ALLOWANCES AND
MISCELLANEQUS PROVISIONS) (AMENDMENT) ACT, 2020

(U.P. Act No. 13 OF 2020) _
[As passed by the Uttar Pradesh Legislature]

AN.
ACT

ﬁrther to amend the Uttar Pradesh Ministers (Salaries, Allowances
and Miscellaneous Provisions) Act, 1981.

IT 1S HEREBY enacted in the Seventy Flrst Year of the Republlc of India
as follows :— ‘

1. (1) This Act may be called the Uttar Pradesh Ministers (Salaries, Short title and
Allowances and Miscellaneous Provisions) (Amendment) Act, 2020. commencement

(2) The provision of section 3 of this Act shall come into force with
effect from the date of its publication in the Gazeife and remaining provisions
shall be deemed to have come into force with effect from April 1,2020.

2. In sub-section (1) of section 3 of the Uttar Pradesh Ministers AmF“dglﬂf;iljnp_
(Salaries, Allowances and Miscellaneous Provisions) Act, 1981 hereinafter ;“;’,"1?3 1;)0{' '
referred to as the principal Act, the following proviso shall be inserted 1981

namely -

. "Provided that the Chief Minister, every Minister, Minister of State
(Independent Charge) and Minister of State shall be, from April, 2020 to
March, 2021, entitied to only Seventy percent of the salary, Constituency
Allowance and Secretarial Allowance payable to them per month." -
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Am?"d:’e“‘ of " 3. Insection 4 of the principal Act, sub-section (3) shall be omitted.
section
Repeal and saving . * 4. (1) The Uttar Pradesh Ministers (Salaries, UP Ordinance

. : . no. 4 of 2020
Allowances and Miscellaneous Provisions) (Amendment)

Ordinance, 2020 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any
action taken under the provisions of the principal Act as
amended by the Ordinance referred to in sub-section (1) shall
be deemed to have been done or taken under the corresponding
provisions of the principal' Act as amended by this Act as if the
provisions of this Act were in force at all material times.

STATEMENT OF OBJECTS AND REASONS

The Uttar Pradesh Ministers {Salaries, Allowances and Miscellaneous Provisions) Act,
1981 (U.P. Act no. 14 of 1981) has been enacted to consolidate and amend the law relating to the
salaries, allowances and other facilities to the Ministers of the State of the Uttar Pradesh. Sub-
section (1) of section 3 of the said Act provides that the Chief Minister, every Minister, Minister
of State (Independent Charge) and Minister of State will be entitled, throughout the term of his
office, to a salary of forty thousand rupees per month. In view of the special circumstances
arising out of the Covid-19 pandemic in the State of Uttar Pradesh, it is very necessary to have
sufficient financial resources available with the State Government. After due consideration, it had
been decided to amend sub-section (1) of section 3 to provide that the Chief Minister, every
Minister, Minister of State (Independent Charge) and Minister of State shall, from April, 2020 to
. March, 2021, be entitled to only seventy percent of the salary, Constituency allowance and
Secretarial allowance payble to them per month.

~ Since the State Legislature was not in session and 1mmed1ate legislative action was
necessary to implement the said decision, the Uttar Pradesh Ministers (Salaries, Allowances and
Miscellaneous Provisions) (Amendment) Ordinance, 2020 (U.P. Ordinance No. 4 of 2020) was

- promulgated by the Governor on April 11, 2020. '

2. Further, sub-section (3) of section 4 of the said Act provides that a Government
residence shall be allotted to a former Chief Minister of Uttar Pradesh at his/her request, for
his/her life, on payment of such rent as may be determined from time to time, by the Estate
Department of the State Government. But the Hon'ble Supreme Court, in Writ Petition (C) No.

864 of 2016 (Lok Parahari through its General Secretary Versus The State of Uttar Pradesh and .

others), has struck down the above sub-section 3 of section 4 of the said Act. In view of this, sub-
section (3) of section 4 of the said Act is proposed to be removed.

3. Accordingly, the Uttar Pradesh Ministers (Salaries, Allowances and Miscellaneous
Provisions) (Amendment) Bill, 2020 is introduced to replace the aforesaid Ordmance and to in
corporate the above amendment in the said Act,

'E-fy order,
1. P. SINGH-II,
Pramukh Sachiv.
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